
HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD[ 
3393 ]

FRIDAY ,THE FIFTH DAY OF JULY
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE

THE HoNouRABLE sHR,t!?,.. AN,L KUMAR JUKANTT

WRIT APPE AL NO: I05 0F 2024

writ Appeal under crause 1s of the Letters patent preferred against the order Dated1610912022 in W.p.NO 3s932 of 2022 on trrefiie Lrthl High Court.

Between:

1. C.B. Bal Reddv. S/o....]anga_Reddy, Aged about 66 years, Occ. Agricutture,Ryo. pedda Revarrv Vi[ase-, B;l;;;Uri'tltirf"jlrvrahaboobnasar Distiict2. c.B. Ramachanrdia R;idi, s/" ;;;;;'R;;iy, Ased about 45 years. occ.
ApJi;:1,,*, 

Rr/o pedda nevariv-virrag'e, b;;;,,s,iG"'Ji'i.rr,rr"r,j6J".tin}gar

ANO ...APPELLANTS

1. C B Krishna Reddv 
. S/o. .Kaushi Reddy, Agecl about zlg years, OccAgricurture, nvo. peir'oaievrrii' vilrr'g., "Eli;";j;," 

Mandar, MahabubnasarDistrict ' " -r-' evrqr rqvc

....WRIT PETIT]ONERYRESPONDENT

2. The State of Telanqana, 
.. Rep. by its principal Secretary, Revenue^ geparrment, secretaria'i auiioing,'seJ6ruiiIt, irvjir"o"o3. The District Colecto r, Nlta na uuo"nasii Dil;i;i:'r,ili', ouon"s"r.1 $. Tahsitd a r, Ba ta na ga r uanoa [ 

-H,tinaolb"n'"or'i 
bi.tri"t5. The Ma nd a I Su rveyor, "Ba turi*'M; ndii-rilitZEuLnrgrr District

...RESPONDENTS/RESPONDE NTS

IANO:4oF 2024 I

Petition under Section 151 cpc praying that in the circumstances stated
in the affidavit fired in support of the petition, the High court may be preased to
suspend the order dated 16-09-2022 passed in w.p. No. 35g32 0f 2022, and its
consequentia I proceed ings

Counsel for the Appellant: SRI A. GOVINDA REDDY

Counsel forthe Respbndent No.1: SRI RAPOLU BHASKAR

counsel for the Resp.ndent Nos. 2to5: sRt MURALTDHAR REDDY KATRAI',,

The Court made the fblloriring: JUDGMENT
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TTIE HON 'BLE TIIE CHIEF JUSTICE AI.OK AF

AND

THE HON'BLE SIIRI JUSTICE XITMAR JIANIL

Arpr{E

TKANII

IiIRIT APPEAL No.805 of2O24

Pe' th.e Hoft'ble tle Chief Justicc Alnk Aradhe)

Mr. A Govinda Reddy, learned coutrsel ftrr the

appellants.

Mr. Rapolu Bhaskar, learned counst:l fc'r the

respondent No.1.

Mr. Mul'alidhar Reddy Katram' learned (iovetnment

Pleader for Re venue for the respondents No'2 :o 5 '

2. This in'ra court appeal is hled agairLst tht: order

dated 16.09 .it\22 in W.P.No'35932 of 2022 pas'sed by the

learned Singl': Judge.

3. Admitte dly, the appellants are not [ra't'les to ttre

aJoresaid orcer. Therefore, the said order :loes not bind

theminviewofthelawlaiddownbytheSuprenre()ourtin

Shivdeo Siq5h v- State of Punjabl'
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The appellants have a remedy either to frle a fresh writ
petition or to file an application seeking review of the
aforesaid order.

4. In view of the aforesaid, the appeal is disposed of with
the liberty to the appella_nts to take recourse to the remedy

as may be available to them in law.

Miscellaneous applications pending, if any, shall
stand closed. However, there shall be no order as to costs.

SD/- CH. VENKATESHWARULU
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HIGH COURT

DATED:0 510712024

JUDGMENT

WA.No.8O 5 of 2024

Ro
\s-
qlo-THE S7 \,

', )l
t.\

I
' .,/

.:,J
o
o
t 7 5 SEP 202{

t

DISPOSING OF THE WRIT APPEAL

WITHOUT CO:STS
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